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.

-(Shri H.K L, Bhagat)

One suggestion was given by the hon,
Member that we shoald produce films in the
bublic sector,

The public sector mainly taking over
this field may not be possible, nor will it be
desirable under our present system, but I do
agree that some good films should be made.
NFDC bas made some good films. For
example Adi Shankaracharya has got an
award, So, my point is that this field of
films is going to remain in the private sector,

Now, 1 would like to mention about
our documentaries on freedom struggle.
They arc being dubbed in all languages. They
are proposed to be shown not only all over
the Stations, but also in all the cinema
bouses in the country simultaneously, «

Now, I come to the Film Institute, -
Poona. Probably my friend Shri P, Namgyal
is not Correctly informed. Lots of actors and
actresses are coming out of that Iostitute,
We arc making use of that Institute also,
Acting course, 1 think, was stopped, some
time back. Now there is emphasis on other
types of trainings for the television. Various
other courses like that of Cameraman have
started. We are trying to encourage them.
For encouraging the young people, the NFDC
gives loans to various categories with various
amounts. They can come forward for the
loans and some actors have made use of these
loans. By this way we arc cncouraging new
talents to come up,

MR. CHAIRMAN : There is a feeling
that good filmsare not shown on TVs,

SHRI HK L, BHAGAT : I would not

say that all the flims shown on TV are good
or all the films shown on TV are bad. Itisa
question of taste. For example in a Press
Conference in a ‘plrlicullr town, some
people of my age got up and said : We do
not want Chitrahar. We cannot see this with
our family members, Immediately many
young pressmen stood up and said ; Don't

- -
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be carried away by age. Therefore, Sir, I
have my limitations.

Sir, I cannot commit piracy in films. I
have to gq to the producers. The producers
does not give his film if it has got a market
value,

, Sir, we have given instructions that the
fllms which are ‘for Adults only’ should not

be shown on F.V_ Even for other films we

have given ipstructions that bad scenes
should not be shown and that they should be
cut out before telecast. We are trying to take
as much care as possible,

MR. CHAIRMAN : The question is :
“That the Bill be passed”

The motion was adopted.

18.44 hrs.
BANKING LAWS (AMENDMENT) BILL

' THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M,
KRISHNA) : On behalf of Shri Pranab
Mukherjee, 1 beg to move :

“That the Bill further to amend'the
State Bank of India Act, 1955, the State
Bank of India (Subsidiary Banks) Act, 1959,
the Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970 and the
Banking Companies (Acquisition and Transfer
of Undertakings) Act, 1980, be taken into
consideration.”

The employees of public sector banks
are eligible for payment of bonus as per the
provisions of the Payment of Bonus Act,
1965, Some time in 1976, the workmen
employees of State Bank of India raised ap
industrial dispute claiming bonus outside the
Scheme of the Payment of Bonus Act, 1965,
at the rate of two months’ basic pay, and
irrespective of ceiling on salary, They pleaded
that this had all along been the practice and
custom in the State Bank of India and it bad,
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therefore, to continue as such. The matter
was referred to the Industrial Tribunal,
Madras, in 1982, which upheld the employces’
claim. The Award has been challenged
through a Writ Petition by the State Bank of
India before the Madras High Court and it is
pending.

To permit the State Bank to pay two
months substantive pay to all workmen
employees, and irrespective of the ceiling on
salary would mean discrimination as between
one set of bank employces and another
without any justification. If the State Bank
were to permit such over-payment, merely on
the ground that it was paid by the respective
management year after year, it would defeat
the very purpose of the provisions of the
Payment of Bonus Act. The Award has
introduced an element of disparity in the
wage structure of the public sector banks,
whereas the whole endeavour of the Govern-
ment has, since the nationalisation of the
banks, been to reduce such disparities and to
bring about uniformity and standardisation.
It is to bring out the basic concept of
rationalisation of the payment of bonus and
to remove the disparities that have arisen on
accounts of the Award, that the present
legislation is brought forward so that all
employees of the public sector banks get
bonus only as per the provisions of the
payment of Bonus Act and not otherwise.

The Award .will cast a heavy financial
burden on State Bank particularly after the
proposed wage revision, Further, once higher
bonus is allowed to employess of one public
sector bank, it will be difficult to resist such
demands coming from employees of the
other banks in the public sector also on the
‘equal-pay-for-equal-work."

It is not at all Government's intention to
deny to any section of the working class its
rightful dues. It is also not Government’s
intention to interfere with the right of the
bank employees to receive bonus which is
being paid to bank employees in accordance
with the provisions of the Payment of Bonus
Act, 1965, In fact, Section 20 of the Payment
of Bonus Act provides the possibility of
public sector bank employecs getting a
higher rate of bonus, Where through higher
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productivity a bank steps up its turn-over. of
business and thereby its profits and gross
income, it is possible for the employees of
such bank to earn a bonus as high as 20 per
cent of their salary,

Thus, there is no curtailment of the
possibility of carning higher bonus. All that
is being attempted through the Bill is to bring
about uniformity in the matter of payment of
bonus to the bank employees in the public
scctor and to remove the element of aberra-
tion due to historical or other factors.

.

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
State Bank of India Act, 1955, the
State Bank of India (Subsidiary Banks)
Act, 1959, the Banking Companies
(Acquisition and Transfer of Undertalk-
ings) Act, 1970 and the Banking
Companies (Acquisition and Transfer of
'Undertakings) Act, 1980, be taken into
consideration.”

Now, Shri Mool Chand Daga may
speak . ’

ot A~ =z o () @ qwf o,
a1 fas @4t St 9@ 2 @@E ¥ ga¥q
FTar § | AfeT F7 aF gAR fae 747 A
Fgr @ 7 § f a1 A 9 §ad § A%
Fs@t T & | A1 FAAr F USTAFT AR
F ax ¥ g a1 § fF g8 F FHATA

AAAT T Jar Faew A1 fAssr F wrg TG

FT A Q §, AT AT 9¢ 1T A F971 § |
FE ¥ FAwfEl # gy AT TIIH
FAT T FASY To fAAar ar1 faa
faars gaa srars I31€ AT 98 FH
gAT | AT IF & FHATY ARH & 2fq
F=BT 7FAT Safwa A 3 | qIY LT
FITOT § &% & 1T JaT AT WAT
F9 AE F@ § 1 a1 fgegear Fway
TST qAIT FAT § X 939 IF T a0
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(st 77 9= 3TN

g1 & 1 3N aF gurd AwA #1 ¥
Afs At adr . et ) 3o 9w faw
grar g, afaw 92T I TS FW@ § I
*E ¥ AT R |

I T ¥ FEOS A §F @ §,
gl FW FW AW R gIENE T
giaars &w §, ITFT A £ M
Ao agi o a7 F7 faqmr ) e A
faq qw foqrd, s s ¥ wgr ar fs

2 wEw &1 e g9 & fagan wifge )
3T 7 &= A g fx frgeam R
A AT 35 FAT A1 a0 £ 9 F
X F v I 1A g § e I
aweaE a3 @ W, woEr A sen
WAI g AT I & &, AfwA aig F AN
qreTor & @y @ qwAr gE wgm &
FA qT AY A FHT qEAl g AfFA IAET
T AW gaT g 7 A Faw ArfuArzg
% ¢ ag Wi sw@r @ & ag QAr
q1fgT

|

w1 ¥ Gaard faar ) 9w fggam v

sa91 fzar f& I8 Avag faaar aifge
a1 FIFIN g zw Ay qrfgs feafq adwm
HA F IR AVAFIIE 451 FT QAT 7T
@r9q gy saar 2 faar o aw &%
¥ fEax 1 4 v LG
ga Yz dw F ww fEadr
fas seeits ¥ HSI-FE gqar ¥7 M7
T fFax A8 T IFT 1A AT &
Fagdtz # @A & w0 fow EEI A
T9ar ¥ar § | &9 fHaar goan S|
frrgragmaff xR g ?
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1y I X FAAD & AL FQ €
ag agi T fadwr & a@ §7@ § T Ja
£ wEAT ¥ g § § A ag A«
¥y ¥ fa¥ dmT § @ N gafsa @
§ amArEss %I §, a8 ar T 9% &,
afFa Y IR &, AF-ATAILSE & A
qfrgy TR F19 FW & @A THAT
v §, 9w aaearg & A # o AE
figar ¢ xS wxw s R
1965 F1 AE TF AT VLT ANAA IF
& st wife & m@ @1 @ @A F AAL
srgar g fF aig & o gwiw &% § AT
RN AT e wEN T Fa €73 g,
AW ATEAEl F1 o @1 ST 9ifey,
7% fae Y wA-{qawsy a37 A10ET )

Fra 91 d% FAAf@ & g A
] ww 3T AaE fad) §, Ia% A
F 91T g F1AF § 1 WA ) JIAIE AF
aF & FHRA AodlodTo AT AR
¥ faaFT geq #T A g, T NI FWQ
&1 T g ¥ fagram & aW AT
TQ&) ®F TS &) @TA FAT AET
g 2, g A& Fr A

gafan & amwr s& a1 f& &Y Q79 i
T A9 FIF §, IAH ATG GG IFN &
F F gET QAN W AraAEE §, AR
qF 1T A N YT AT FHI 7 AT
AT FH FT @ §, IAFT ane@ig 7 Al
AW FIN ) .

PROF. N.G. RANGA (Guntur): 1
agree with the Government in regard to this
Bill. Therefore, 1 support it. But I would
like to say a few words.

It is good that during the last ten years
even the most aristocratic and conservative
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State Bank has begun to advance credit to

small industries and also to villagers
and small farmers, But I would
like the Government to see the

State Bank competes with the other Scheduled
Banks which have been nationalised by the
Government in advancing credit to these
poorer scctions. I do not know whether any
effort has been made so far to persuade those
who are responsible for managing the State
Bank to run a race to maintain a competition
with all the other banks and see that just as
it is a premier bank, it also achicves a
premier position in regard to -this side of the
services.

¥

Everyone knows that bank employees
are the best paid people in the country. We do
pot grudge that, We would like them to earn
even more bonus also. But at the same time,
we would like them to compete one with the
other in rendering service to the public. bank-
minded public and those public who can
rise to that status where they can possibly
have some dealings with the banks.

I would like to congratu-
late the Ministry of Finance and more
particularly, our Deputy Minister, Mr,
Janardhana Poojary in persuading these banks
and those who are in-charge of these banks
to advance credit .to the small farmers and
even to agricultural workers and help them
to achieve some productive status for them-
selves with the help of loans that are being
advanced to them K Good progress has been

Incidentally,

made so far and more progress
also- can be made if only the
bankers and all those who are in-

charge of the banks would cooperate whole-
heartedly with the Government and help the
Government also to achieve greater success
in implementing its 20-point programme with
the help of credit. I sincerely hope that the,
Government would be able to get maximum
possible cooperation from the staff in the
banks. I would like to say that the House
would remember how repeatedly our Finance
Minister has been obliged to say that more
and more cooperation is needed from the
staff in all these various banks and how
difficult rather how conservative the staff
have been till now, That is why I wish to
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reinforce his own appeal from the non-
official side from our Parliament to all those
people who are employed in these banks and
more especially this premier bank to
cooperate with the Government and help
towards the success of the 20-point
programme: and in that way help larger and
larger sections of our agricultural workers
and workers in the other industries also to
become wortay of banking operations.:

SHRI S.M. KRISHNA : Sir, the Bill
has received uniform support from all the
hon. Members and more particularly our
senior leader Prof. Rangaji and Shri Daga,
It has been said to the credit and the record
has to be put in its correct perspective that
for the first time after the banks were
nationalised in 1969, it was the Prime Minister
Shrimati Indira Gandhi who opened the
doors of the banks to the have-nots in the
country, which brought about one of the
most cherished economic revolutions in the
country, And today, if millions of Indians
who ‘had never got an opportunity to go to
the banks now have derived enough courage
to go to the banks, and seek advance, then
I think, a great change is taking place,

19.00 hrs.

Now, the bank employees have got to
change their thinking, their orientation and
they ~have to keep step with the polices that
the Government enunciate every now and
then. I am sure, they will take note of the
change that is coming about and their
orientation has to be in the direction in which
the policies are framed.

This Bill has a very limited view and
range, All that it does is to bring about a
certain uniformity. I am glad that the House
has concurred with the Bill.

“With these words, ‘1 commend the Bill
for the acceptance of the House.

MR. CHAIRMAN : The question is:

-*That the Bill further to amend th:
State Bank of India Act, 1955, the State
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(Mr. Chairman)

Bank of India (Subsidiary Banks) Act,
1959, the Banking companies
(Acquisition and transfer of under-
takings) Act, 1970 and the Banking
Companies Acquisition and Transfer
of undertakings) Act, 1980, be taken
into consideration™ "

The motion was adopted

MR, CHAIRMAN : The House will

now take up clause-by-clauss consideration
of the Bill.

The question is:

“That clauses 2 to 5 stand part of
the Bill”

The motion was adopr{d. -

Clauses 2 to 5 were added to the Bill

Clause 1, the Enacting formula and the Title
Were added to the Bill.
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SHRI S.M. KRISHNA : Sir, 1begto
move:

-

«That the Bill be passed.”

MR. CHAIRMAN ¥ The question is:

“That the Bill be passed.”

The motion was adpoted,

MR CHAIRMAN : The House stands
adjourned to re-assemble on Tuesday, 2lst
August, 1984, at 11 A M,

19,03 brs.

The Lok Sabha then odjourned il
Eleven of the Clock on Tuesday, August, 21,
1984|Sravana 30,1906 (Saka).



